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Violation In Di:>clpllnary proceedings 

9176. SHRI JEEWAN SHARMA: Will 
the PRIME MI~\STfPtbe plaued to state: 

(a) whether under disciplinary rules 
inquiry report is submitted to the disciplinary 
authorltyforitsdecision and no other authority 
in between shall suggest to the disciplinary 
authority as to what punishment should be 
awarded to the accused/guilty Government 
servant; 

(b) if so, the reasons fornotfollowing the 
stipulations in the disciplinary rules; and 

(c) whether there is any proposal to sc 
through the files of disciplinary proceedings 
of the last three years to see the amount of 
violations of the rules and to take corrective 
steps/measures; if not. the reason therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS(SHRIMATI 
MARGARET ALVA): (a) and (b). The 
disciplinary authority is required to consult 
the Union PubliC Service Commission 
wherever necessary interms of Art. 20 (3) (c) 
of the Constitution and the advice of the 
Commission Shall be taken into conSideration 
before imposing any penalty. Alsodisciplnary 
rules do not porvent the disciplnary authority 
form consulting any other authorty. However, 
the final decision rests with the disciplianry 
authority. 

(c) No, Sir. Revision and updating of the 
rules and orderslinstructions are done on an 
ongoing basis whooverthe Government finds 
the need for the same. 

[ Translation] 

Loan to States by Kadl and Village 
Industries Commission 

9177. SHRI ASHTBHUJA PRASAD 
SHUKLA: Will the PRIME MINISTER be 
pleased to state: 

(a) lilt: amount of iUdl) given to each 
State/U. T. by the Kahadi and Village 
industries Commissitlon during the lastthree 
years; 

(b) the ration in which these loans were 
distrubuted among rural and urban areas; 
and 

(c) the nroms laid down for providing 
loans and the terms and conditions related 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The amount of loans given to 
each State/U.T. by the ~hadi and Village 
Insturies commission (KVle) during the last 
three years is given in the attached statement. 

(b) After the amendment of KVIC Act in 
1987, the Khadi and Village Industries 
programmes are meant for the benefit of 
artisans in rural areas only. the implementing 
agencies of KVICIKVI Board as well as their 
sales centres throgh located in rural areas, 
are having their production units mostly In 
rural areas. Hence, almost all the amount 
loaned by KVIC during the lasl three years is 
for rural areas only. 

(c) KVIC has framed pattern of finacial 
assistance for different KVI Schemes under 
its purview. The volume of funds released to 
diffemt inpementing agencies depend upon 
the size of the programme agreed at the time 
of budget dicussion between KVIC and 
implementing agencies and the capacity of 
the implementing agencies to undertake 
programmes. Actual relapse of funds is done 
after the approval of Standing Finance 
Committee oil KVIC. KVIC has framed terms 
and conditions for advancing loans as per 
KVIC loans Rules (1956). Before relplase of 
funds, adequate safeguard measures like 
obtaining Hypothecation Deed, Mortgage of 
immovable properties In favour of KVIC and 
physical inspections by KVle etc.are taken. 
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